309 Re. Successful launching

THE DLEPUTY CHAIRMAN : Today,
after a very long time we have got a
Calling-Attention. 1 think everybody is in
attention to start it.

RE. SUCCESSFUL LAUNCHING OF
“PRITHVI” .

SHRI JAGESH DESAI (Maharashtra) :
Madam, only half a minute.

THE DEPUTY CHAIRMAN : Yes.

(Interruptions) Just a minute. 1

have identified Mr. Desai. | will call you.
1 have called Mr. Desai.

SHRI JAGESH DESAI : The other day
1 referred to launching of “Prithvi,” and
we are very happy that the most sophis-
ticated missile “Prithvi” has been success-
fully launched. So, we all must complis
ment and congratulate all the technicians
and those defence personnel and scientists
who have made this possible. The whole
House should join in greeting them. That
is what I wanted to say, Madam.

SHRI MURLIDHAR CHANDRAKANT
BHANDARE (Maharashtia) : T associate.
The whole House associates.

SHRI SIKANDER BAKHT : (Madhya
Pradesh) : I associate with whatever Mr.
Jagesh Desai has said on behalf of my
party.

THE DEPUTY CHAIRMAN : The
whole House associates and would like the
Defence Minister to convey the sentiments
of the House and congratulate everybody
who is involved in it.

Shall we go ahead, now the “Prithvi” is
over ?

SHRI MOTURU HANUMANTHA
RAO (Andhra Pradesh) : Yesterday,
Madam, you were in Chair. The entire

House expressed its shock at three Harijan
" women Lleing raped and murdered.
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THE DEPUTY CHAIRMAN : That
matter was raised yesterday. We cannot
raise it again.

SHRI MOTURU HANUMANTHA
RAO : We all pleaded for a statement by
the Home Minister on that horrible inci-
dent. Has it been brought to his notice ?

THE DEPUTY CHAIRMAN : You have
raised that issue yesterday.

SHRI MOTURU HANUMANTHA
RAO : Will he be kind enough to issue a
statement on that?

THE DEPUTY CHAIRMAN: Mr.
Hanumantha Rao, you are a very senior
Member of this House. You know that
once the matter has been raised. T allow-
ed it to be raised because it was about
women, Harijan women. They were raped,
and it was a serious matter. The Parlia-
mentary Affairs Minister was here. He said
that they would find it out. T am sure,
they would do it. .... (Interruptions)

Now I have got other business, Yes, Mr.
Fernandes. .... ({nterruptions)

No, we cannot raise it again and again.
You know the procedure of the House that
a matter which has been raised on the
floor of the House once, should not be
raised again the next day. Please, no.

Yes, Mr. Fernandes.

SHANKAR DAYAL SINGH
Madam, one minute.

SHRI
(Bihar) :

THE DEPUTY CHAIRMAN : No. 1
have asked Mr. Fernandes to speak.

SHR1 JOHN F. FERNANDES (Goa) :
Madam, I stand up for the same matter
which was raised by my colleague, Mr.
Jagesh Desai.

Saewrafa : A9 W QA F I FE @ T

SHRI JOHN F. FERNANDES: Yes.

That is the matter. Madam .

THE DEPUI'Y CHAIRMAN : Okay.
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SHRI JOHN F. FERNANDES : So, I
wanted lo congratulate- and compliment
our scientists. They have done a very good
job. ....

THE DEPUTY CHAIRMAN :
were inciuded in the House.

SHRI JOHN F. FERNANDES :
despite opposition from some. western
powers, Madam. We have to congratulate
them for that.

You

THE DEPUTY CHAIRMAN : Yes, yes,
our congratulations should be clear and
strong.

- Now (Calling Attention to a matter of

urgent public importance.

SHRI SHANKAR DAYAL SINGH : No,
Madain. One minute.

guawafa g ‘AT FIEFQ@ 8 7
SHRI SHANKAR DAYAL SINGH :

No, no, no. It is very mnecessary.

THE DEPUTY CHAIRMAN : Why do
you start with a negative expression. You
say, Yes”

oY yiwT quT g STEEaf aEeEar
4 qr¥E 7 3@ 99T § U OF I9T o7
fSad gud gedr I FJIAaT § T H
fema a3t & qIT A garwasrAr .
(smaur=) . ..

Jurrarafe - ag oY Fer Fa1 faar g7 9r)
I wil not allow it. Yesterday you raised
it.

ot wiwT Fqw fag - STA FATHETAA
St 7 g I guowg fr q@l FAE
Ffeeg 3 Wi 1 @ faar & gadr
ST H1 AT & IAHH AF AE=H 7 gEE
femr P g s F7 so g@ F1 1% g9
Adl fore 3| few, F9rga g By e A
5w feafa #1 o= fRar s =fe o
SaawTafT sERET,
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THE DEPUTY CHAIRMAN:: 1 allowed
it yesterday. It cannot be- allowed now.

T N aarw f@E ;. Odt mREw A
ae7 4 Fg1 fF fagx & 1% dfeew ¥
T F1 9 for@r g St R fag1 T & ganas
F a2 & Arowen 4 F X q § AR
TIZFT G Lfea 7 e Jfeeq F1 #AT¢
oer "l w1 @Eq urar g 6 ogwa Fg
W g% & fem@r & | gAT A #Y @g T
AET & | @ d S Jrgar § i feafa Far
g o g Fqr g 7 SqTegE Ay iedl,
TAT F7F F7 Hl TH qT@ T Toq qAS
21, T sHAT FIAT T W FREF qw
W & fag SR ... (mRam) .

a.

# 1 AT FT FT F WIF )

SHR1 SUBRAMANIAN SWAMY : How
can a newspaper report be a basis? The
Minister has replied in Parliament.

THE DEPUTY CHAIRMAN : We are
not taking it up. That matter is over

SHRI SUBRAMANIAN SWAMY : Our
source of information is what the Minister
has told the House. .... (Interruprions)

THE DEPUTY CHAIRMAN : Now that
matter is closed.

Now the Calling Attention. Shri Gurudas
Das Gupta. . ... (Interruptions)

My, Subramanian Swamy, please.

CALLING ATTENTION TO A MATTER
OF URGENT PUBLIC IMPORTANCE

The reported .move.  for joint Ipdo-1).S.
Naval exercises and the implications:
thereof for the security of the
couniry

SHR! GURUDAS DAS .GUPTA (West
Bengal) : Madam, 1 call. the attentian:of
the Minister of Defence - to the reported



